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 te  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  After  the  ruling
 of  the  Speaker,  you  should  not  go  ao
 like  this.  You  can  find  out  other
 method  of  bringing  it  up,  if  you  like.

 (Interruptions)

 This  is  not  correct.

 (Interruptions)

 MR.  SPEAKER:  We  are  familiar
 with  the  rules.  Do  not  unnecessarily
 discuss  it.

 (Interruptions)

 RE  POINT  OF  ORDER

 SHRI  VASANT  SATHE  (Akola):
 The  other  day,  the  Leader  of  the  op-
 position  and  the  Leader  of  th  House,
 while  replying  between  two  business
 matters—Sir,  a  specific  demand  was
 soade  about  the  correspondence  bet-
 ween  the  ex-Home  Minister  and  the

 Primme  Minister......

 (Interruptions)

 I  am  on  a  point  of  order.  Please  lis-
 ten.

 (Interruptions)
 You  yourself  have  observed  that
 under  rule  199,  it  coulg  not  be  done.
 There  are  other  means  under  which..,

 (Interruptions)

 You  have  advised  that  there  are  rules,
 ways  of  doing  it.

 (Interruptions)

 I  have  given  notices  on  this  subject
 under  Rules  377,  184,  Y70  and  193.  Sir,
 I  have  exhausted  every  single  rule  for
 bringing  this  matter  of  questioning
 the  order....

 MR.  SPEAKER:  This  is  not  a
 potnt  of  order.

 SHRI  VASANT  SATHE:  Of  the
 Prime  Minister  by  ex-Home  Minister.
 This  is  a  matter  of  importance.  How
 can  the  Government  go  on  if  a  Home
 Minister  questions......

 (Interruptions)
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 MR.  SPEAKER:  The  point  of  order
 may  be  raised  in  relation  to  the  busie
 ness  before  the  House.  This  is  not
 before  the  House.

 (Interruptions)

 ञ {
 SHRI  VASANT  SATHE:  I  would

 like  to  know  from  you—we  are  agitat-
 ing;  the  whole  country  is  agitating,
 you  know  about  it—we  are  entitled  to
 know  Wal  has  happened  to  that
 serious  charge  of  corruption  levelled
 by  the  ex-Home  Minister  against  not
 only  the  Prime  Minister  but  of  other
 Ministers.  What  has  happened  to-
 that?

 MR.  SPEAKER:  That  is  not  a
 point  of  order.

 SHRI  VASANT  SATHE:  We  want
 that  correspondence  to  be  placed  on
 the  Table  of  the  House.  Let  the
 Prime  Minister  assure  us  that  that
 correspondence  will  be  placed  on  the
 Table  of  the  House.  You  cannot  gag
 us;  you  cannot  shut  us  out.

 MR.  SPEAKER:  WHo  can  shut
 you  out?

 SHRI  VASANT  SATHE:  ‘ou  ‘tai-
 not.  You  are  deliberately  trying  to.
 shut  me.  I  have  sought  every  forum.
 (Interruptions)

 You  may  recall  what  happened
 whe,  Mr.  L.  N.  Mishra’s  case  was
 there.  These  very  people  were  ask-
 ing  for  those  papers  to  be  laid  on  the.
 Table  of  the  House.

 MR.  SPEAKER:  This  is  no  point  of
 order.

 SHRI  VASANT  SATHE:  How  are
 you  going  to  allow  this?  ‘You  reject- -
 ed  my  Adjournment  Motion  yesterday...
 You  are  rejecting  Call-Attention..
 You  are  rejecting  the  notice  under.
 rule  377.  Here  is  the  notice  that  I
 had  given  under  rule  377.  What  are:
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 you  intending  to  do?  You  have  to
 guide  us,  tell  us.  (Interruptions)

 We  are  not  going  to  sit  down  unless
 the  Prime  Minister  or  the  Government
 cooperates  to  give  this  correspondence.
 (Interruptions)

 SHRI  C.  M.  STEPHEN  (Idukki):
 This  matter  comes  as  a  point  of  order
 under  these  circumstances.  I  am  ris-
 ing  on  a  point  of  order.  (Interrup-

 tions)

 SHRI  VASANT  SATHE:  I  have
 done  everything  under  the  rules.  You
 have  to  decide.  You  cannot  shut  us
 out.

 SHRI  C.  M.  STEPHEN:  I  am  ona
 point  of  order.

 MR.  SPEAKER:  Mr.  39९3  point
 «of  order  has  already  been  overruled
 because  that  is  not  a  point  of  order.
 It  may  be  that  he  may  come  and  ask
 us  why  this  has  not  been  selected.

 SHRI  C.  M.  STEPHEN:  I  am  not
 on  that.  Iam  on  a  different  matter
 altogether.

 MR.  SPEAKER:  Then  I  must  hear
 Mr.  Ravi  first.  He  had  risen  on  a
 point  of  order.

 SHRI  VASANT  SATHE:  You  sug-
 gest,  Sir,  what  is  the  method  to  be
 followed.  I  will  obey  you.  But  if

 you  want  to  shut  us  out,  then  we  will
 not  sit  down.  You  tell  us,  Sir.  Let  the
 Government  tell  us.  You  tell  us  how
 you  are  going  to  allow  this.  I  will

 -obey  you.  (Interruptions)

 a उद्यमेन (  देवरिया  ye  अध्यक्ष  महो-
 दय,  मेरा  व्यवस्था  का प्रशन  है  |  ये  लोग

 रोज़  सदन  का  ढाई घंटा  समय  विवाद

 करते  हैं।  इसतरह  सेकैमेकाम  चलेगा  ?

 (ब्यान)

 MR.  SPEAKER:  Do  not  record  any-
 thing.

 (Interruptions)  *
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 MR.  SPEAKER:  Let  me  make  it
 plain  to  the  Hon.  Members  that  no
 threat  will  deter  me.  I  have  said  that
 I  will  certainly  go  according  to  the

 rules,  according  to  my  interpretation,
 subject  to  any  resolution  in  the  House.
 Therefore,  there  is  no  use  making  a
 threat.  I  am  selecting  Calling  Atten-
 tion  notices  according  to  what  I
 consider  to  be  important.  I  am  to  de-
 cide  about  it.

 (Interruptions)  *

 SHRI  C.  M.  STEPHEN:  Sir,  I  want
 to  make  a  submission.  The  whole
 thing  is  here....

 MR.  SPEAKER:  Yes?

 SHRI  ८.  M.  STEPHEN:  You
 permitted  the  Prime  Minister  to  make
 a  statement.  I  am  seeking  to  make  a
 submission.  The  whole  point,  you
 will  kindly  understand,  is  this:  the
 issue  projects  out  of  the  proceedings
 of  the  other  day.  The  other  day  I
 stated,  after  you  permitted  me....
 (Interruptions).  I  had  your  permis-

 Sion  and  I  am  _  standing  here....
 (Interruptions)  I  have  got  the  floor

 of  the  House?  I  am  not  yielding
 now.  My  point  of  order  comes  under
 this.  I  said  on  that  day:

 *  the  Prime  Minister....must
 tell  us  the  reasons  why  they  were
 eased  out  of  the  Ministeries.  This
 is  a  very  important  matter;  national
 issues  are  involved....I  demand
 the  Prime  Minister  to  tell  us  the
 truth  nothing  but  the  truth  and
 the  whole  truth  about  this.”

 You  gave  a  ruling;  under  Rule  199,
 two  demands  have  been  put  forward.
 One,  the  Minister  must  make....(In-
 terruptions)  It  is  for  you  to  decide
 whether  this  js  a  point  of  order  or  not.
 You  gave  a  ruling  and  the  ruling  was
 eee  Interruptions)

 SHR]  SAMAR  GUHA  (Contai):*

 (Interruptions)  **

 *Not  recorded.
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 MR.  SPEAKER:  The  difficulty  will
 arise  that  if  the  reporter  records
 yours,  others  will  object  and  if  he  re-
 ‘cords  others’,  you  will  object.  I  am
 not  allowing  anybody

 SHRI  €.  M.  STEPHEN:  You  gave
 me  the  floor;  I  am  raising  a  very  vital
 point.

 MR.  SPEAKER:  What  is  the  point
 of  order?

 SHRI  C.  ज.  STEPHEN:  Unless  I
 spell  out,  how  do  you  get  that?

 MR.  SPEAKER:  You  said  that  I  have
 made  a  commitment.....  (Intérrup-
 tions)  He  says  I  have  made  a  commit-
 ment;  therefore,  I  am  asking  him  to
 show  me  that.  According  to  me,  I
 have  not  made  that  commitment.

 Let  him  show  that  to  me.

 SHRI  JYOTIRMOY  BOSU:  Under
 what  rule  are  you  permitting  him?

 (Interruptions)

 SHRI  ७८  M.  STEPHEN:  I  ar-  in
 possession  of  the  House.  They  can
 interrupt,  but  J  am  in  possession  of
 the  House.  I  will  tel)  you  when  अ
 get  the  House  back.  I  am  jn  posses-

 sion  of  the  House  to-day.  They  can
 interrupt.

 (Unterruptions)

 SHRI  VASANT  SATHE:  Why  are
 you  afraid  of  truth?.

 (Interruptions)

 MR.  SPEAKER:  I  have  _  allowed
 Mr.  Stephen  to  point  out....  (Inter-
 Tuptions)  He  has  said  that  I  have
 made  a  commitment  and  I  am  asking
 him  to  point  out  the  cammitment.

 SHRI  YADVENDRA  DUTT  (Jaun-
 pur):  Under  what  Rule  are  you  al-
 lowing?

 SHRI  A,  BALA  PAJANOR  (Pondi-
 cherry):  Now  this  is  a  problem  for
 us....

 (Interruptions)
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 SHRI  SAMAR  GUHA:  Under  what
 rule  are  you  permitting  him?  If  the
 House  is  convinced,  you  can  certainly
 permit  hin..  But  he  cannot  get  up
 and  say  anything  he  wants

 MR.  SPEAKER:  When  an  hon.
 Member  says  that  the  Speaker  has
 made  a  commitment—of  course,  I  do
 not  recollect  having  made  any  com-
 mitment—I  must  allow  him  an  oppor-
 tunity  to  show  me  the  commitment  I
 am  said  to  have  made.

 SHRI  SAMAR  GUHA:  [If  you  can-
 not  recollect,  you  can  consult  the  re-
 cord.

 MR.  SPEAKER:  I  am  only  asking
 him  to  point  out  the  record....

 (Interruptions)

 SHRI  SAMAR  GUHA:  He  can  do
 that  in  your  Chamber,  not  here.

 MR.  SPEAKER:  I  see  no  difficulty
 in  asking  him  to  point  out  the  com-
 mitment  instead  of  my  seeing  the  re-
 cord.  ह)

 SHRI  SAMAR  GUHA:  He  can  do
 it  m  your  Chamber.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR
 (SHRI  RAVINDRA  VARMA):  Can
 a  Member  at  any  time  stand  up  and
 say  you  have  made  a  commitment?

 MR.  SPEAKER:  He  says  that  I
 have  made  it  yesterday.  I  am  asking
 him  to  point  out  the  commitment.  I
 do  not  recollect  having  made  any
 commitment.

 SHRI  A.  BALA  PAJANOR:  Whe-
 ther  there  is  a  commitment  or  not,  I
 want  to  help  you  in  conducting  the
 House.  I  am  not  bothered  about  any
 commitment.  |  want  to  submit  to  you
 that  the  tape-record  cannot  record
 the  proceedings,  the  short-hand-writ-
 ers  also  cannot  take  gown  the  pro-
 ceedings  when  members  speak  simul-
 taneously.  But  we  want  to  see  the
 proceedings  of  the  House  next  day
 and  want  to  be  enlightened.  So  [
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 Swggest  to  you  that  because  the  tape-
 records  cannot  do  it.  let  us  have  some
 cine  camera  set  up  here  to  take  the
 entire  proceeding,  and  show  to  us.

 SHI  VASANT  SATHE:  Their  Chief
 Minister  has  got  all  the  parapherna-
 lia,  cameras  and  all  that.  Let  them
 fire;  gtart  it  in  Tamil  Nadu.  After-
 wards,  we  can  follow,

 MR.  SPEAKER:  I  have  permitted
 Mr.  Stephen  only  to  point  out  the
 commitment  and  nothing  else.

 SHRI  C.  M.  STEPHEN:  I  did  not
 use  the  word  ‘commitment’  at  all..
 (Interruptions).

 MR.  SPEAKER:  Mr.  Bosu,  I  have
 permitted  him  to  point  out  the  com-
 mitment,  only  commitment  and  no-
 thing  more.

 SHRI  C.  M.  STEPHEN:  Let  it  be
 corrected.  I  did  not  use  the  word
 commitment  at  all.  i  did  not  use  the
 word  commitment.

 (Interruptions)

 MR.  SPEAKER:  If  you  say  there
 is  no  commitment,  then....

 SHRI  C.  M.  STEPHEN:  I  have  got
 a  point  to  make  and  you  have  permit-
 ted  me.  I  am  not  here  to  say  ag  you
 say.  I  am  pointing  out  a  particular
 thing  from  out  of  the  proceedings.
 (Interruptions).

 SHRI  VASANT  SATHE:  I  will  beg
 of  the  Prime  Minister  to  tell  us  whe-
 ther  he  is  going  to  place  the  corres-
 pondence  (Interruptions)  on  the  table
 of  the  House.

 That  concerns  not  only  Shri  Charan
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 I  would  therefore,  say,  on  this  issue
 you  cannot  be  partisan  to  the  Gevern-
 ment.

 MR.  SPEAKER:  Everybody  thinks
 that  I  am  partisan  to  the  other.

 SHRI  VASANT  SATHE:  We  are
 willing  to  co-operate  with  you.

 MR.  SPEAKER:  Everybody  says
 that  he  is  co-operating  with  me.  But  I
 know  the  type  of  co-operation  I  am
 getting.

 (Interruptions)

 SHRI  VASANT  SATHE:  The  short
 Point  is  we  are  using  every  rule.  Under
 the  rules  1  have  given  notice.

 MR.  SPEAKER:  You  have  men-
 tioned  jt  a  hundred  times.

 SHRI  VASANT  SATHE:  But  you
 have  not  replied.

 MR,  SPEAKER:  I  am  not  required
 to  reply  here.

 SHRI  VASANT  SATHE:  Then  what
 can  you  do.  You  must  tell  us  how
 are  you  going  to  dispose  of  this?

 MR.  SPEAKER:  I  have  to  dispose
 of.

 SHRI  VASANT  SATHE:  Can  I
 bring  this......  (Interruptions)

 MR.  SPEAKER:  If  you  have  any-
 thing  you  come  to  my  chamber  and
 discuss  the  matter  with  me.

 SHRI  VASANT  SATHE:  I  am  wil-
 ling  to  sit  with  you  and  the  Prime
 Minister.  I  am  willing  to  sit  with  you
 in  your  chamber.

 Singh  and  Morarji  Bhai  but  it  con-  (Interruptions).
 cefns  the  whole  country.  It  concerns
 the  whole  House.**  शो  नाय  सिह  दौसा):  अन्डर  रूल  378,

 मेरा  व्यवस्था का  प्रश्न है  i...

 (Interruptions)  (Interruptions)

 **Expunged  as  ordered  9७  the  Chair.
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 MR  5:  AKER:  Eyerybody  is  on
 a  point  al  order.

 (Interruptiong)

 MR.  SREAKER:  They  are  also  on
 a  point  of  order.

 (Interruptions)

 MR.  SPEAKER:  I  am  on  my  legs.

 This  matter  has  been.  discussed  suffi-
 ciently.  If  Mr.  Sethe  comes  and  dis-
 cusseg  the  matter  in  my  chamber.  I
 shall  certainly  discuss  with  him.

 (Interruptions)

 MR.  SREAKER:  Shri  Vayalar  Ravi
 has  some....  (Intetruptions)

 SHRI  C.  M.  STEPHEN:  No,  no.  I
 am  in  possession  of  the  House.  What
 is  this  going  on?  I  am  in  possession
 of  the  House  on  a  point  of  order.

 MR.  SPEAKER:  What  is  the  point
 eof  order?

 SHRI  C.  M.  STEPHEN:  The  point
 of  order  is  that  Constitution  is  violat-
 ed.  This  is  the  point  of  order.  The  Gov-
 ernment  is  being  run  in  violation  of  the
 Constitution.  The  House  is  being  run
 in  violation  of  the  Constitution.

 MR.  SPEAKER:  Kindly  come  to  a
 point  of  order.

 SHRI  C.  M.  STEPHEN:  The  point
 of  order  is  in  violation  of  the  Consti-
 tution.

 MR.  SPEAKER:  Please  come  to
 that.

 SHRI  C.  M.  STEPHEN:  I  am  com-
 ing.

 MR.  SPEAKER:  It  must  be  a  mat-

 ter  before  the  House. wry
 SHRI  ८.  M.  STEPHEN:  A  point  of

 ‘order  shall  relate  to  the  interpreta
 tion  or  enfercemeny of!  these  tutes  or
 atch  Articles  ef  the  Constitution  as
 regulate  the  business  of  ting  House  arid
 shall  raise  a  question  whic  within
 the  cdgiittance”

 “the bel
 aie
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 MR.  SPEAKER;  Before  that  you
 come  to  sub  clause  (2).

 SHRI  फ  M.  STRPHEN:  Therefore,
 you  gaye  me  permission.  and  I  am  in

 possession  of  ‘the:  ‘House.  I  am  on  this

 fundamental.  thing.  ‘the  fundamental
 thing  is,  when  the  Speaker  gives  the
 floor  of  the  House,  to  a  Member  does
 he  give  permission  or  not.

 MR.  SPEAKER:  The  point  of  order
 must  be  raised  in  relation  to  the
 business  before  the  Hote.

 SHRI  C.  M.  STEPHEN:  You  say,
 there  is  no  business  before  the  House.
 If  that  is  the  interpretation,  my  point
 of  order  arises.  In  between  two  busi-
 nesses,  a  point  of  order  can  be  raised.

 MR.  SPEAKER:  Under  which  rule?

 I  can  give SHRI  C.  M.  STEPHEN:
 you  the  rule.

 MR.  SPEAKER:  Please  give  me  the
 rule.  Yt  must  be  only  within  the
 rule.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  There  is  no  Point
 of  Order.

 रे  SPEAKER:  I  am  hearing  him.

 SHRI  C.  M.  STEPHEN:  The  rule
 is:  :

 “A  point  of  order  may  be  raised
 in  relation  to  the-  business  before
 the  House  at  the  moment:.  Provid-
 ed  that  the.  Speaker  may  permit  a
 Member  to  raise.:a:  point  of  order
 during  the  interval  between  the  ter-
 mination  of  one  item  of  business  and

 the.  commencemene  of  another,  if  it
 relates  to  spaijtenance  of  order  in,
 or:  :atrangement  BY |  -business.  before
 the  House.”

 This  is  the  matter  I  am  raising  in
 between  two  businesses.  ,  be

 Therefore,  Sir,  a
 point

 of  order  can
 be  raised.  +  he  अर”

 You  permitted  me  to  raise  the  point
 of  order.  You  please  hear  me  {ben
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 you  decide  whether  the  point  of  order
 is  valid  or  not.  (Intervuptions)  If  the
 Speaker  cannot  carry  out  his  order
 on  the  floor  of  the  House,  everything
 else  goes.  You  gave  me  the  floor.
 You  please  hear  me.

 MR.  SPEAKER:  Mr.  Stephen,  I
 gave  you  the  floor  to  raise  a  point  of
 order.  A  point  of  order  must  be  in
 relation  to  the  business  of  the  House.
 Even  in-between,  it  must  relate  to
 the  business  of  the  House.  Please  read
 it.  sew  के

 SHR]  C.  M.  STEPHEN:  This  is  the
 proviso  to  the  other.  Rule  376(2)
 says:—

 “A  point  of  order  may  be  raised
 in  relation  to  the  business  before
 the  House  at  the  moment,”

 Then,  there  is  an  exception  to  this—

 “Provided  that  the  Speaker
 may..”  a.  ad  —~ +  1a  om

 Thereforé,  this  is  the  position  which
 is  accepted.

 MR.  SPEAKER:  Point  of  order
 arising  out  of  the  business  of  the
 House,  maintenance  of  order  in,  or,
 arrangement  of  business  before  the
 House.  «क  Rie  a Se

 SHRI  C.  M.  STEPHEN:  The  most
 important  thing  is  this:  You  allowed
 me  the  floor.  Left  me  complete.  It  is
 within  my  right  to  complete  my  sub-
 mission.  I  have  an  experience  in  this.
 Once  you  allow  me,  somebody  else
 gets  up  and  says  something.  I  am  not
 going  to  be  coweq  down  by  this.  I
 will  have  my  full  say.  (Interruptions)

 MR.  SPEAKER:  It  is  upto  me  to
 say  whether  it  is  maintainable  or
 not.  I  cannot  allow  both  of  you  simul-
 taneously.

 SHR]  SAMAB  GUHA:  There  ig  no
 business  before  the  House.  If  you
 allow  him  to  speak,  everybody  can
 wpeak.
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 MR.  SPEAKER:  Let  me  hear  the
 point  of  order.

 (Interruption)

 SHRI  C.  M.  STEPHEN:  I  don’t  want
 to  shout  that  way.

 SHRI  SAMAR  GUHA:  How  can
 you  allow  him?

 MR.  SPEAKER:  Mr.  Samar  Guha,
 kindly  hear  me.  You  are  all  senior
 Members.  I  seek  your  assistance  in
 conducting  the  House.  If  all  of  you
 take  upon  yourselves  the  responsibi-
 lity  of  deciding  the  matter,  nothing
 will....  (Interruptions)  I  am  on  my
 legs.  J]  have  permitted  Mr.  Stephen
 to  raise  a  point  of  order.  I  have  poin-
 ted  out  to  him  the  limitation.  He  says
 that  he  does  not  come  within  the  limi-
 tation.  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  You  go
 through  the  Book.

 MR.  SPEAKER:  |  have  got  the  book
 here.

 SHRI  SAMAR  GUHA:  1  want  to
 make  a  submission.  The  matter  is
 very  simple.  A  point  of  order  cannot
 arise  out  of  no  order,

 (Interruptions)  ee er"

 MR.  SPEAKER:  After  finishing  the
 point  of  order,  if  necessary.  I  shall
 call  you.  You  are  arguing  something.
 which  is....

 SHRI  SAMAR  GUHA:  A  point  of
 order  cannot  arise  out  of  nothing.
 There  is  no  business.  It  ig  the  prac-
 tice.  Are  you  going  to  sey  uP  a  new
 precedent?

 MR,  SPEAKER:  I  cannot  understand
 thia.

 SHRI  SAMAR  GUHA:  There  rust
 be  some  order.  Out  of  the  business  a

 point  of  order  can  arise.  There  is
 no  business.  There  is  nothing  in  the
 House.  Out  of  bhue  bow  can  a  point
 of  order  arise?

 MR,  SPEAKER:  This  is  what  I
 om

 pointing  out  १०  him  aU;  oo  ve
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 SHRI  SAMAR  GUHA:  Why  he
 makes  charges.  against  Government
 and  he  ig  trying  to  create....(Inter-
 ruptions)  if  you  allow  that....  (In-
 terruptions)

 SHR]  VASANT  SATHE:  I  am  not
 making  allegations.  I  am  only  want-
 ing  to  enquire  into  the  charges  made

 by  the  Minister.  (Interruptions)  .

 MR.  SPEAKER:  Do  you  really  help
 Me  to  conduct  the  proceedings?  This
 is  not  the  way  to  help.

 SHRI  SAMAR  GUHA:  I  want  to
 help  you.  Why  you  allow  anybody
 to  make  any  accusation  when  there
 is  no  business  in  the  House.  How  can

 he  raise  8  point  of  order?  (Interrup-

 tions)  *  ०  oot)...
 ‘  SHRI  VASANT  SATHE:**

 MR.  SPEAKER:  I  am_  expunging
 this:  I  have  allowed  Mr.  Stephen.  I
 am  not  allowing  anybody  until  he

 finishes.  (Interruptions).  I  shall  see
 that  it  does  not  go  into  the  records.

 SHRI  C.  M.  STEPHEN:  Sir,  the
 point  I  am  making  is  this.  (Interrup-
 tions)

 MR.  SPEAKER:  I  have  not  called
 you.  Kindly  follow  the  procedure.  I
 have  allowed  him  to  point  out  the
 point  of  order.  (Interruptions)  After
 I  hear  him.  If  necessary  I  shall  hear
 you.

 SHRI  C.  M.  STEPHEN:  They  can-
 not  manage.  Nobody  listens.  The
 Leader  of  the  House  18  helpless.  What

 338  happening  here?

 SHRI  JYOTIRMOY  BOSU:  rose.

 MR.  SPEAKER:  Mr.  Bosu,  I  am
 merely  on  the  question  whether  there
 is  any  point  of  order.  I  can  hear  you
 after  hearing  him.  Please  take  your
 seat.  Mr.  Stephen.

 SHR]  C.  M.  STEPHEN:  Now,  Sir,
 the  point  is  this.  It  arises  out  of  the
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 proceedings  on  the  previous  day.  With
 your  permission,  I  made  certain  sub-
 missiong  here  on  the  17th.

 MR.  SPEAKER:  Nothing  except
 what  Mr.  Stephen  says  will  go  on  re-
 cord.  he  tal

 (Interruptions)  ११

 SHRI  ८.  M.  STEPHEN:  Well,  Sir,
 undey  your  permission  I  made  in  all
 responsibility  three  demandg  here.  One
 was  that  the  ministers  should  make
 a  statement.  Secong  was  that  the
 Prime  Minister  must  make  a  state-
 ment  and  third  wag  that  the  corres-
 pondence  should  come  forth.  On  these
 three  demands  you  gave  thig  ruling:

 “Mr.  Stephen  has  raised  the  ques-
 tion  that  the  word  ‘may’  in  199  must
 be  read  as  ‘shall’,  Under  certain
 circumstances,  the  word  ‘may’  may
 have  to  be  read  as  ‘shall’.  But  so
 far  as  the  rule  ig  concerned,  it  has
 already  beep  interpreted  by  the  pre-
 vious  Speaker,  the  word  ‘may’  shall
 not  be  read  as  ‘shall’.  Therefore,  I
 cannot  permit  any  debate  on  this
 matter;  nor  am  I  compelling  the  Mi-
 nisters  to  make  a  statement.  It  js
 open  to  the  Ministers  either  to  make
 a  statement  or  not  to  make  a  state-
 ment.”

 Now,  I  rise  on  a  point  of  order  for
 enforcement  of  Rule  199.

 (Interruptions)

 SHR]  SAMAR  GUHA:  Mr.  Speaker
 I  want  to  know  under  what  rule  are
 you  permitting  him  to  raise  the  point
 of  order.  There  is  no  basis.  Sir,  in
 future  we  will  not  be  able  to  conduct
 the  proceedings  of  the  House.  प  am
 willing  to  cooperate.  But  my  experi-
 ence  is  that  such  8  kind  of  point  of
 ‘order  was  never  allowed  in  the  last
 few  Lok  Sabhas.  There  is  no  order,
 nothing.  He  is  not  quoting  any  rule
 according  to  which  he  could  raise  the
 point  of  order.

 **Expunged  ag  ordered  by  the  Chair.
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 MR.  SPEAKER:  A  point  of  order
 gan  be  disallowed  after  hearing  it.

 SHRI  SAMAR  GUHA:  I  am  not
 opposed  to  it.  But  he  must  have  a
 proper  time,  proper  way,  proper  man-
 ner,  proper  place  and  according  to  the
 proper  rule  he  shaulg  raise  the  point
 of  order.  Out  of  the  blue  how  can
 he  raise  a  point  of  order?  If  you  al-
 low  him  now  to  raise  a  point  of  order,
 then  everybody  can  raise  the  point
 af  order  under  some  plea  or  other.  I
 have  a  point  of  order  now.  Under
 this  plea,  I  can  bring  anything.  I  can
 bring  in  politics  after  flinging  my  ac-
 cusation.  It  will  go  outside  and  then
 you  will  give  your  ruling.  The  mis-
 chief  is  already  done.  (Interruptions)

 MR.  SPEAKER:  Mr.  Guha,  you  are
 a  senior  Member....

 SHRI  SAMAR  GUHA:  Because  I
 am  a  senior  Member,  1  have  been
 able  to  see....  (Interruptions)

 MR.  SPEAKER:  The  point  of  order
 can  be  disallowed  only  after  hearing
 it.

 SHRI  C.  M.  STEPHEN:  I  am  sorry
 about  ithat  statement  of  yours,  You
 have  said  that  the  point  of  order  can
 be  disallowed  only  after  hearing  it.
 You  ceuld  have  said  that  the  point  of
 order  sould  be  decideg  after  hearing
 it.  But  you  have  said  that  the  point
 of  order  could  be  disallowed  only  after
 hearing  it.

 MB.  SPEAKER:  You  should  not  be
 ajarined  of  what  Mr.  Guha  had  raised.
 He  wanted  me  not  to  allow  it.  Then  I
 said  that  I  ‘could  disallow  a  point  of
 order  after  hearin  it,  not  before  hear-

 छि.

 it’  You  must
 6

 see  the  context  in
 ch  that  observation  was  made.

 SHAI  rom  M.  STEPHEN:  May  I  com.
 piste  now?  Noy,  with  respect  tp  this,
 your  ruling  was  this.  (Interruptions)

 SHRI  SAMAR  GUHA:  But  how
 can  you  allaw  him  to  raige  a  point  of
 order?
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 MR.  SPEAKER;  I  have  decided..

 (Unterruptions)

 SHRI  SAMAR  GUHA:  Why  have
 you  permitteq  him  to  raise  this....?

 MR.  SPEAKER:  Mr.  Guha,  are  you
 Aeking  over  my  responsibility?

 SHRI  SAMAR  GUHA:  Sir,  yester-
 day  you  permitted  him  to  raise  the
 point  according  to  rule  199  but  how
 ig  that  rule  199  applicable  today?  You
 allowed  him  yesterday  on  a  certain
 basis.  Certainly  you  allowed  him  to
 raise  this  point  yesterday.

 MR.  SPEAKER:  The  difficulty  is
 once  you  begin,  you  are  unable  to  end
 it.

 SHRI  SAMAR  GUHA:  I  am  ready
 to  end  it.  But  I  woulg  like  to  put  one
 simple  question.

 MR.  SPEAKER:  I  have  not  called
 upon  you.  (Interruptions).

 SHRI  SAMAR  GUHA:  If  things  go
 out  of  gear......  (Interruptions)  I
 have  the  right  to  point  it  out.

 MR.  SPEAKER:  No,  I  have  not  cal-
 led  upon  you.

 | - १-8: 58  SAMAR  GUHA:  Under  which
 rule  you  are  calling  him?  Sir,  you
 remember  everybody  can  claim..
 (Interruptions)  scenes

 In  the  name  of  point
 accuSation  can  be  made.

 of  order,  any

 MR.  SPEAKER:  I  have  not  allowed
 him  to  make  any  accusation.  He  is
 merely  poinitng  out  certain  commit-
 ments.  ]  am  supposed  to  have  made.
 He  hag  not  made  any  accusation  up
 fill  now.

 SHRI C.  M.  STEPHEN:  They  are
 not  aifowing

 1
 ing  to  speak.

 MR.  SPEAKER:  Both  the  sideg  are
 @etermiped  99  to  follow  the  rules.

 SHRI  JYOTIRMOY  BOSU:  Mr.
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 MR.  SPEAKER:  Mr.  Bosu,  I  have
 told  you  already.

 DR.  ‘SUSHILA  NAYAR  (Jhansi):
 On  a  point  of  order....  (Interrup-

 tions).
 SHRI  C.  M.  STEPHEN:  See  that

 lady;  she  is  on  the  080९1  of  chairmen
 aan  (Interruptions)  Now  therefore
 with  respect  to  this  I  am  saying  that
 you  gave  this  ruling.  You  ruled  out
 one  demand  of  mine....

 DR,  SUBRAMANIAM  SWAMY
 (Bombay  North-East):  Under  which
 rule  are  you  allowing  to  speak?

 SHRI  HARIKESH  BAHADUR
 (Gorakhpur):  He  cannot  speak....
 (Interruptions)

 MR.  SPEAKER:  If  the  attempt  is  to
 hold  up  the  proceedings,  by  all  means
 go  on.  I  want  to  conduct  the  pro-
 ceedings.

 DR.  SUSHILA  NAYAR:  I  am  ris-
 ing  on  a  point  of  order.

 MR.  SPEAKER:  You  are  ०0  the
 panel]  of  Chairmen.  He  15  already
 on  a  point  of  order....

 (Interruptions)

 MR.  SPEAKER:  Nobody  is  willing
 to  obey  order.  I  am  not  going  to  hear
 anybody  until  प  finish  hearing  him.

 DR.  SUSHILA  NAYAR:  He  is  rais-
 ing  a  point  of  order  on  your  ruling.
 Under  the  rules,  Speaker's  ruling  can-
 not  be  questioned.

 (Interruptions)

 MR.  SPEAKER:  Until  I  finish  hear-
 ing  him  I  will  not  hear  anyone  else.
 I  must  finish  hearing  him.

 (Interruptions)

 SHRI  VASANT  SATHE:  I  am  not
 saying  there  is  conspiracy;  they  are
 saying.

 (Interruptions)

 MR.  SPEAKER:  Inter-session  has
 given  you  a  lot  of  energy.

 AN  HON.  MEMBER:  It  is  1  O'clock
 now.  oe
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 MR.  SPEAKER:  I  think  you  ali  re-
 quire  lunch  now.  So  we  adjourn  for
 Lunch  till  2  O’clock.

 13  hrs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  House  re-assembled  after  Lunch
 at  two  minutes  past  Fourteen  of  the

 Clock

 (Mr.  SPEAKER  in  the  Chair]

 RE.  POINT  OF  ORDER—Contd.

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order.

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  I  have  written  to  you
 that  I  want  to  raise  a  point  of  order;
 even  if  it  is,  after  Stephen’s  I  do  not
 mind.

 MR.  SPEAKER:  Let  me_  express
 my  views.  I  would  appeal  to  the
 House  to  have  a  quiet  proceedings.
 The  House  seems  to  be  in  a  tension
 and  therefore  it  is  necessary  that  we
 should  bring  upon.  ourselves  the  ut-
 most  restraint  in  this  matter.  I  do
 value  the  advice  of  all  the  Members
 on  the  manner  of  conducting  the  pro-
 ceedings,  but  that  should  be  done
 outside  the  House  and  not  in  the
 House.  In  the  House,  you  must  allow
 me  to  conduct  the  proceedings.  I  am
 sure,  Mr.  Bagri  will  agree  with  me.

 SHRI  JYOTIRMOY  BOSU:  I  have
 a  point  of  order,

 MR.  SPEAKER:
 after  Mr.  Stephen.

 I  will  hear  you

 SHRI  0  M.  STEPHEN:  I  was  say-
 ing  that  I  was  making  reference  to
 the  ruling  you  gave.  Out  of  the  three
 demands  I  made  viz,  (1)  the  ex-Min-
 isterg  making  a  statement,  (2)  under
 conventions  and  under  the  Constitu-
 tion  the  Prifne  Minister  must  tell  the
 House  and  (8)  the  correspohdénce
 which  has  passed  between  the  Prinie
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 Minister  and  the  Home  Minister  in  his
 Official  capacity  and  asking  for  the
 Tesignation  must  be  placed  on  the
 Table  of  the  House.  With  respect
 to  that  you  gave  your  ruling  that  the
 ex-Ministers  cannot  be  compelled  to
 make  a  statement,  that  means,  with
 respect  to  the  other  two  demands,  you
 have  not  overruled  those  demands,
 which  means,  according  to  me,  you
 may  agree  to  disagree—those  demands
 of  mine  have  been  accepteq  by  you.
 Three  demands  were  put  forward.
 One  was  over-ruled  ang  the  others
 remaining  not  over-ruled  means  that
 those  two  demands  have  been  accep-
 ted  by  you.  Two  questions  are  there.
 You  raised  two  questions.  how  it  be-
 comes  a  point  of  order  and  secondly
 as  a  point  of  order  how  it  ig  valid.  It
 becomes  a  point  of  order  because  this
 is  the  only  time  I  have  got  to  raise  it.
 My  contention  is,  the  statement  by
 the  Prime  Minister,  if  at  all,  must  be
 made  now  between  the  question  hour
 and  the  next  item.  Conventions  will
 show  that  whenever  the  Prime  Minis-
 ter  makes  a  statement,  he  makes  a
 statement  immediately  after  the  ques-
 tion  hour.  Introduction  of  ministers
 takes  place  jmmediately  after  the
 question  hour.  If  introduction  of
 ministers  takes  place  immediately
 after  the  question  hour,  the  announce-
 ment  of  the  quitting  of  the  ministers
 also  has  got  to  take  place  immediately
 after  the  question  hour.  Therefore,  I
 atm  raising  this  on  the  basis  that  in
 the  ofder  of  precedence,  the  statement
 by  the  Prime  Minister  has  to  come
 now.  This  is  the  only  occasion  I  can
 raise  it.  That  is  how  it  becomes  a
 Point  of  order.

 I  have  asked  the  Prime  Minister  to
 make  a  statement  under  the  Consti-
 tution.  The  relationship  ig  between

 this  House  and  the  Council  of  Minis-
 ters  led  by  the  Prime  Minister.  If
 the  Council  of  Ministers  is  not  there,
 the  House  does  not  function  at  all.  We
 do-not  know  who  the  Council  of
 Ministers  today  are.  I  made  the  point,
 thig  House  juridically  does  not  know
 who  the  Council  of  Ministers  are  and
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 the  Prime  Minister  is  ultimately  ans-
 werable  to  this  House.  When  a  mem-
 ber  demands  that  the  Prime  Minis-
 ter  should  come  and  tell  us  who  his
 Council  of  Ministers  are,  the  question
 is  whether  the  Prime  Minister  must
 tell  ug  or  not.  Ig  a  minister  has
 quitted,  the  question  is  whether  he
 should  answer  us  as  to  why  he  has
 quitted.  With  whom  am  I  to  deal,  I
 do  not  know.  That  is  being  evaded.
 If  the  Council  of  Ministers  in  the  full
 knowledge  of  the  House  does  not  func-
 tion,  it  amounts  to  a  break-down  of
 the  Constitution,  because  the  adminis-
 tration  does  not  function.  The  Pre-
 sident  can  function  only  on  the  advice
 of  the  Council  of  Ministers,  The  Coun-
 cil  of  Ministers  are  answerable  to  the
 House.  We  do  not  know  who  _  the
 Council  of  Ministers  are.  We  make
 the  demands,  “You  tell  ug  who  the
 Council  of  Ministers  are’.  The  Prime
 Minister  does  not  make  the  demand.
 Therefore,  the  question  is  one  of  very
 fundamental  importance.  If  the  minis-
 ters  have  resigned,  this  House  must
 know  how.  It  has  got  to  be  explain-
 ed.  It  is  in  that  context  that  I]  say,
 “You  will  not  be  able  to  tell  us  who
 the  Council  of  Ministers  are  and  how
 they  have  left  unless  you  place  on  the
 Table  of  the  House  all  the  letters
 which  are  covered  by  this  whole  cor-
 respondence”.  Otherwise,  we  cannot
 proceed.  The  House  cannot  proceed.

 Before  I  close,  I  want  to  make  one
 more  statement.  The  position  now  to-
 day  before  you  is,  I  submit,  you  can-
 not  interpret  the  ruling  you  have
 given.  You  can  give  a  ruling.  Once
 given,  a  ruling  is  a  ruling  and  it  can
 be  interpreted  only  by  the  House.  The
 tuling  given  by  you  is  that
 ex-Ministers  need  not  make  a
 statement.  My  interpretation  of
 the  ruling  that  you  have  ruled
 that  the  Prime  Minister  must
 make  a  statement  and  must  pro-
 duce  the  letters.  This  is  your  rul-
 ing.  J  repeat  you  have  no  jurisdiction
 to  interpret  the  ruling.  This  House
 alone  has  the  power  to  interpret  the
 ruling.  Going  by  the  ruling,  the
 Prime  Minister  hag  to  make  a  state-
 ment  and  produce  the  letters  before
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 the  House.  Otherwise,  it  must  be
 deemed  that  the  Constitution  has  bro-
 ken  .down,  there  is  no  Council  of  Mi-
 nisters  functioning  and  the  House
 comes  to  a  standstill.  This  is  the
 point  of  order  ]  raise.  Therefore,  this
 is  a  point  of  order  and  as  a  point  of
 order  it  is  sustainable  in  essence.  In
 both  these  senses  it  has  got  to  be
 approached.  I  will  appeal  to  you  to
 hold  over  the  functioning  of  the  House
 until  the  Prime  Minister  is  called.
 One  word  more  and  I  have  done.  I
 Submit  that  if  the  letters  are  not  pro-
 duced  today,  I  suspect  the  letters  will
 be  tampered  with  and  will  be  replaced.
 Therefore,  the  letters  must  be  produc-
 ed  today.  Otherwise,  manipulation
 will  take  place.  They  are  meeting
 together  9800  confabulating  and  new
 letters  may  come.  That  must  not  hap-
 pen.  (Interruptions).

 SHRI  KRISHAN  KANT  (Chandi-
 garh):  I  would  like  to  know  whether
 you  are  giving  a  ruling  on  that  or  you
 would  like  to  hear  us.

 MR.  SPEAKER:  1  am  giving  a  rul-
 ing  only.  I  must  dispose  of  it.  On
 that  point  of  order  there  is  no  debate
 allowed.

 Mr.  Stephen  has  raised  a  point  of
 order  contending  that  my  ruling  of
 day  before  yesterday  has  allowed  his
 derr-and  for  the  making  of  a  statement
 by  the  Prime  Minister  and  for  pro-
 ducing  the  correspondence  that  passed
 between  Shri  Charan  Singh  ang  the
 Prime  Minister.  On  Monday  (17th),
 I  merely  permitted  Mr.  Stephen  to
 make  an  enquiry  or  demand  _  under
 Rule  199,

 SHRI  JYOTIRMOY  BOSU:  That
 15  quite  outside  the  scope  of  that.
 (Interruptions).

 MR.  SPEAKER:  Rule  199  merely
 confines  itself  to  making  of  a  state-
 ment  by  a  Minister  who  has  resigned.

 ‘It  does  not  cover  any  other  thing.  If
 Mr.  Stephen  had  made  any  other  de-
 mands  excepting  those  falling  within
 Rule  199,  those  qemands  were  imper-

 missible  under  Rule  199.  Therefore,
 I  confined  my  order  only  to  the  mate-
 rial  relevant  for  the  purpose  of  Rule
 199.  My  order  does  not  deal  with  it,
 nor  could  3;  deal  with  his  other  two
 demands.  Therefore,  I  do  not  think
 that  order  has  given  rise  to  the  point
 of  order  raised  by  Mr.  Stephen.  Fur-
 ther,  the  contention  raised  by  Mr.  Ste-
 phen  is  completely  barred  by  sub-rule
 (2)  of  Rule  376.  Hence  ५८  point
 raised  is  overruled.  (Interruptions)

 Mr.  Sathe  on  a  point  of  order  raised
 a  contention  that  in  the  arrangement
 of  business  J  should  have  given  pre-
 ference  to  his  various  motions  whici,
 he  says,  he  hag  submitted  to  the  Sec-
 retary.  The  matter  is  under  my  con-
 sideration  and  therefore.  at  present
 no  point  of  order  arises.  (Interrup-
 tions).

 14.14  hrs.

 RE.  QUESTION  OF  PRIVILEGE

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil):  Sir,  this  is  in  respect  of  Direc-
 tion  No.  2  (vi)  regarding  the  question
 of  breach  of  privilege.  I  am  not  go-
 ing  into  the  subject  matter  of  the
 question  of  privilege  for  which  I  have
 given  notice  under  Rule  222.

 There  is  a  precedent  in  this  House.
 Earlier  the  Speaker  had  given  ruling
 on  a  privilege  motion  moved  by  hon.
 Member,  Shri  Gauri  Shankar  Rai.  It
 was  never  even  discussed.  Straight-
 away  it  was  sent  to  the  Privileges
 Committee.  But  here  also  this  is  on
 the  same  pattern.  In  Mr.  Shakdher’s
 book,  it  is  clearly  stated  on  page  238:

 “It  is  a  breach  of  privilege  and
 ‘contempt  of  the  House  to  make
 speeches,  or  to  print  or  publish  any
 libels  reflecting  on.  the  character  or
 proceedings  of  the  House  or  its  com-
 mittees,  or  on  any  Member  of  the


